bl TEM NO. 18 COURT NO. 10 SECTI ON 1|

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).2929/2005

(From the judgenent and order dated 25/04/2005 in CRLMM No. 5203/2003 of The H GH COURT

OF DELHI AT N. DELHI)

BAL RAM Petitioner(s)
VERSUS
GOVT. OF NNC. T. OF DELHI Respondent ( s)
g;/\:lth appl n(s) for exenption fromfiling O T.,anticipatory bail,Intervention/|npleadnment and o
ice
report ))

Date: 16/08/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE H K. SEMA
HON BLE MR JUSTI CE B. N. SRI KRI SHNA
For Petitioner(s) M. Praveen Jain, Adv.
For Respondent (s) M. Mhan K. Parasaran, ASG
M. Intiaz Ahned, Adv.
Ms. Anil Katiyar, Adv.
For | ntervenor M. Debasis M sra, Adv.

Ms. Prerna Kunari, Adv.

Ms. Ranj ana Pat nai k, Adv.
UPON hearing counsel the Court nmade the foll ow ng

ORDER

Pur suant to the order dat ed 27.6. 2005 of this
Court t he petitioner has



been rel eased on bai | . In this view of t he matter not hi ng
further survives in the

mat t er. The  speci al | eave petition is di sni ssed accordingly and
t he application for

i ntervention/inpleadnent is al so dism ssed.

( PAMAN KUMAR) (PUSHAP LA
TA BHARDWAJ)
COURT MASTER COURT M

ASTER



